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CENTRAL ADMINISTRATIVE TRIBUNAL /ALLAHARAD BENZ ,
AL JAHARAD

Dated ¢ Allahabad this,..$...day of Detmbe 1cos .

QUORUM ¢ Hon, Mp, T, L, Voerma, Member-J,

Review Application No, 19/2 of 1905,

in

O0.A.,No, 1114 of 1lcoa,

Dr. K.S. Phattacharya, aaced about 53 years,
son of late D. 5. Phattacharya, resident of
144, Canal Road, Kanpur employed as
Controller, Controllarate of Quality
Assurance (Fetroleum Froducts), Ministrv

of Defence, DGCA, Kanpur...¢see....Petitioner,

Versus

= ke —
1, Unhion of India, through the Secretaory,

Ministry of Defence, Government of India,
Nev De lhi,

2. Secretary, Defénce Froduction & Supplies,
Department of D& fence Froduction & Supplies,
Ministry of Dsfence, South Block, New Delhi,

3. Director Gensaral Quality Assurance (DGCA),
Directorate General of Caality Assurance,
Depart me nt of Defence Production &
Suprlies, Min'stry of D=fence, Govermment of
Tndia, DHQ PO New Delhi, :

.+seRespondents,

_ OR DER (
(By Hon.Mr, T.L.Vermd, Member-J)

This application has heen filad sgekina review |

of order {ated 18,1,1995 passad in O, A, No, 1114 of

lcas,

« w1 .Cﬂn'td L] on 'paEIE 2/—--
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2% The subject matter of challenne in-the
aforesaid O.A, vas ordar, trinsferrina the applicant
o from Kanpur to "ew Delhi as Joint Director Vice<Col,
—— ' J.S.S5andhu in the Directorate of Standarisation, The O
vias allowsd and the impunned order dated 5.7.1994 |
J transferring the applicant from Kanpur to Mew Da lhi
| was cquashed, The responidents, hovever, wvera aiven

'P\_
option to transfer the applicant to any post equivalent

H to Rrinadier,

3% In the reviev application prayer £2 has
i st : ‘
hean,fur ame@inc the orerative portion of tha
order by adding 'in his Chemistry Discipline'’
after the words 'Pramadier ' in para 8, I have
%' perusad tha application and also the order ani

find that the order is.comlete in all resvect

and as such no addition as prayed for is reouired,

4, In viev of the ahove I Pind that tte
pat itioner has failed to male out a case for exercise
of reviay jurisdiction, This review application, is,

therefore, dismissed.

\\ | Vember=-J,

- Fandey /-
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